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FINAL ORDER NO. – 70948/2018 

 

Per: Archana Wadhwa 

 

 Learned representative, Shri Ashish Vaish (CA), 

appearing for the appellant submits that the appeal has 

become infructuous and thus seeks to withdraw the same.  

2. Explaining further, learned advocate submits that the 

appeal stands filed against the impugned order of the 

Commissioner (Appeals), vide which the matter was 

remanded. In the remand proceedings Assistant 

Commissioner again confirmed the demand which was 
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challenged before Commissioner (Appeals), who set aside the 

same. As such nothing survives in the present appeal.  

3. In view of the for-going we dismiss the appeal as 

withdrawn.  

(Dictated & Pronounced in Court) 

 

 Sd/- Sd/- 

(Anil G. Shakkarwar) 

Member (Technical) 

  (Archana Wadhwa) 

 Member (Judicial) 
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